I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NO. 6911 OF 2012
(Arising out of SLP(C) No.30717/2008)

SUSHI L CHHI BBER & ANR. Appel | ant (s)
- VERSUS:
SHASH KUMAR MEHTA & ANR Respondent (s)
ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. W are of the considered opinion that in the
facts and ci rcunst ances of this case, t he

application filed by the appellant herein for
restoration of Regular Second Appeal No 119/1996
ought to have been allowed by the H gh Court. 1In
this view of the matter, the inpugned order passed
by the Hi gh Court on 29th Septenber, 2008 in C M
No. 14139/ 2007 and CM No. 14140/ 2007 in RSA
No.119/1996 is set aside and the aforesaid Regul ar

Second Appeal is restored to its original nunber.
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4. In view of the fact that this litigation
between the famly nenbers is pending for a I|ong
time, it would be in the interest of justice if the
Regul ar Second Appeal is decided as expeditiously as
possible. W, therefore, request H gh Court to
expedite the hearing of the aforesaid Regul ar Second
Appeal and dispose of the sane as expeditiously as
possi ble, preferably within a period of six nonths

fromtoday.

5. Wth the af or enent i oned observati on and

direction, this appeal is disposed of.

(H. L. GOKHALE)

New Del hi ;
Sept enber 19, 2012.
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